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CORAM: 

CENTRAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH, JAIPUR 

ORIGINAL APPLICATION NO. 150/2011 
WITH 

MISC. APPLICATION NO. 166/2011 

Date of Order: 30.08.2011 

HON'BLE MR. JUSTICE K.S. RATHORE, MEMBER (JUDICIAL} 

Jagveer Singh S/o Shri Bhagwan Singh Jhajharia, aged about 41 
years, R/o V.P.O. Sharonda Khurd, District Jhunjhunu, 
Rajasthan. At present working in the office of the Executive 
Engineer, PWD, Div. Jhunjhunu. 

. .. Applicant 
Mr. Prahlad Singh, counsel for applicant. 

1. 

2. 

-Versus-

The Union of India through the Comptroller & Auditor 
General of India, New Delhi. 
The Principal Accountant General (A&E), Rajasthan, 
Jaipur. 

. .. Respondents 
Shri Mukesh Agarwal, counsel for respondents. 

0 R D E R {ORAL} 

The present Original Application is directed against the 

order dated 08.04.2011 (Annex. A/l). Vide impugned order 

dated 08.04.2011, the applicant has been transferred from the 

office of the Executive Engineer, PWD, Division Jhunjhunu to the 

office of the Executive Engineer, PHED; Narmda Canal Project 

Division-I, Sanchore1 Jalore. 

2. The impugned transfer order challenged by the applicant is 

on the ground that the respondents while transferring the 

applicant from Jhunjhunu Division to the Sanchore Division has 

violated the guidelines / instructions issued on 23:08.2010 

f 
(Annex. A/2) by the Comptroller & Auditor Genera~ of India 

!fl-- I 
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regarding transfers and postings of the Divisional Accounts 

Officer/ Divisional Accountants. 

3. The learned counsel appearing for the applicant referred 

the classification of divisions, and demonstrated before the 

Tribunal that the app!lcant is serving as Divisional Accounts 

Officer Grade-I in Heavy Division Jh1..mjhunu; \Nherees he has 

been transferred to Medlorn Division Sanchore, and he further 

referred the conditions that he has not completed the tenure as 

iald down in the guidelines issued by the respondents. 

4 The !earned counsel for the 'c1ooHcant has al5o submitted .. 
that the reouest of the aooiicant hi3s not been cons!dered bv the 

I I I J 

responclents at t'ne tlme of h~s transfer as his ch!!dren are 

studying jn Filan! and he has to !ook after hls otd parents, Thus, 

in rnid of the ac~de.mic session- the resoondents C3nnot tr~nsfer ' . 
the oppHcant He has further submitted thcit the respondents 

have not consJdered the choice olace of n,_ osnno as oiven bv the 
l ..J oJ I 

applicant. -

5. The r-esoondents havP strnnolv contnwerter) the facts as 
~-~ . I----· -- ·- . -. - ..,.. .. ...,,,,, 

rnentioned by the 8priicant, and subm!ttecl that the 13ppHcant 

has. completed his norrnof tenure of s~x years in Jhunjhunu 

District i.n the morith of June 2010 and os per the instructlons 

lssued bv the resr,Jonde:nts from time. to tirne, he has 1iohtJv been 
I I -' I 

transferred. .As per the recommendation of the Standing 

Cornrnittee; the Accountant Generol (Ae~E) Rajasthanr Jet!pur has 

been plec.sed to transfer the appHcant from Jh!.rnjhunu Divrslon 
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to Sarichore Division, and one Shri Gopi Chand Saini, Senior 

DAO, who has completed his six years tenure at Barmer Division, 

has been transferred from the office of Executive Engineer, PWD. 

Division Barmer to the office of Executive Engineer, PWD 

Division Jhunjhunu i.e. in place of the applicant. 

6. · It is not disputed that during the pendancy of this Original 

Application; Shri Gopi Chand Saini has been accommodated to 

some other place as this Court, while issuing the notice to the 

respondents;- v!de order dated 2-L04,.2011 has stayed the- effect 

and operation of the impugned transfer order dated 08,042011 

(Annex. A/1) and also restrained the respondents from relieving 

t.he appHcant from the present ptcice of posting, Therefore; 

pursuant to the stay order d.ated 2L04201.1,. the app!!cant has 

not been reiieved from Jhunjhunu Division, but as per the 

guidelines; aclrnitted!y; the appHct3nt hos completed his normai 

tenure of s!x years in Jhun}hunu Division. 

7. Therefore; in view of th!s fact,. considering the subrnrssions 

made on tieha!f of t'ne res,.,,._,e.<:tive 00rties arid uoon cEtreful 
I J 

constdeR!tion of· th.e guir:ieHnes issued by the respondents 

regarding transfers and postlngs and also the transfer onjer, I 

am of the view th8t the case of the appHc~nt be o:iris~1:1t:>red by 

the resn, on dents for transfeninn Mrn from Jhunih1 inu Division to _, . . ~ -

some other Division i.n accordance with the gui.deHn_es / 

instrumons as the appticant h:3s compteted his tenure of six 

' e . ~ . "'h - .·• ·n . .. ...... • .. !. i . f .a.r~ m -'-· 11n1n ..... nu u1vis.on. T!1erefore., the applicant is not 

entltied to conth:u.1e at Jhunihun:u D!visforc. _, 
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8. In view of the above, the respondents are directed to 

consider the case of the applicant afresh for the purpose of 

transferring him from Jhunjhunu Division to another division 

strictly in accordance with the guidelines I instructions issued by 

the respondents, and it is expected from the respondents that 

they shall consider the case of the applicant within a period of 

one month from the date of receipt of a copy of this order1 and 

till then the interim order passed by this Bench of the Tribunal 

dated 21.04.201 l shall remain in· force, and immediately after 

passing the fresh transfer order,. the interim order dated 

21.04,2011 sha!! stand autornatica!!v vacoted, ' . 

9. With these observations and directions. the Orioinal 
I - - _, - ~ 

t\pplic21tion stands disposed of. Consequently, the Misc. 

App!lc::ation is also disposed ·of, 

t/. ____ ,,_J,...,. 

1'UI I IOVVOL/ -

No ord~:.s :~« 0~ 
{JUSTICE K.S. RATHORE) 
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